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ItT THE CEWPRAL ADMINISTRATIVE TRIBUMAL JiAIPUR BEN; CH

4
JAIPUR,
0.A.N0.238/1994 _ Date
Badri | : Applicant
VS
imion of Inlia & Cthers : Respondents

Mr. Shiv Rumar, counsel for the applicant.
Mr. M. Rafig, counsel for the responients

CORAM:

— A T

of order:2.10.1996

HON 'OLE SURI .0 SHARMA; MEMIER (ADMINISTRAT IVE )
MEMBER (TUDIZLIAL)

HOW'BLE SHRI RATAN PRAVASH,

‘ ORDER
(BER HOM'BLE SHRL 0.P .SH,

oP SHARMA, MEMBER (ADMIWISTRAT IVE)

In this application under Section 19 of the

Mministrative Tribunals Act, 1985 shri Badri

has prayed that the respondents may e directed

to take the zpplicant on dity under PWI(H)Kota on

the vacant post of Gangman forthwith with all

consejuential benefits including salary for the

period from the date of issue 0f the relieving

order till thz date he 1s allowsd to resume duty

ander PWI(N)Eotae.

2. The fasts =f the case, as stated by the applicant,

are that he was initially appointed as Gangivan on

5.11.,1281 at Morzl sl was theceeafter transferred to

Aifferent places. yhen he was posted at Bhowani Mandi

he made an application dated 295.C

' 41994 to responient

Mo.4, assistant Engineer (North) Kota, Western Railway,

Kota for transfer to Fita on account of personal
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reasong, ReSpondent NOJS5 Chier Permanent Way Inspector

authority, ye reported for duty at gotrg on the same
day on which the relieving order was issueq, Respondent

the .
NO.5 askeqd -0 applicant to cwait for further orders,

,Thereafter‘the @pplicant kept running from pillar to

Kota Divy ision, Kota who made a pote on the relieving
order that the eMployee should pe taken back op duty
by P.w.I, Bhawanimanij, There is a clear vacancy

of Gangman umier CPWI(N)KOrA, the Permanent Way Inspector

 Bhawani pandgi has no Objection to the applicant's

from the date of hig relieving 411 the date of
filing of the application ji.e, 29.7,199 . He has,

there fore, Prayed that he May be taken on duty umer

3. The respordents ir their reply have stated that

the pyz Bhav.iani Mand j. relievedthe applicant op

| 21.4.199¢ without there being any order of transfer

of theapplicant from Bhawani Mandi to Kota and.
withouat the aprroval of the Competent @aithority,
Therefore, when the applicant regporteq to P.WI.(N)
Kota on 16.6.1994, he did not alloy him to join
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duties. Wwhen the appliv::ant met the 3enior Divisional
En-ginéer Healguarters), Office of the D.R.M.Kdta

on 22 .4.1954, he hal ordered that the applicant shall
continue to Qz-:ﬁ"k under FwI, shawani Mandi. They have
' further stated that the agplicant had> ‘bee‘n asked .on
?2 .7.1994 to report back to PWI Bhawin:{ Manii a;:d
thereafter on 18.8,1994 a comrunication was sent to
his residence to &0 50 (annexure R=2). Sl.xbséquently
however the applicant haé joined duty at Bhawéni |
Mandi anler the orders of the Tribunal. The responients
have br‘éye«_ﬂ that =ince the application has become

infruactuons, it shoald e riisrni.ss’ed.

N

4. e have heard the learned counsel for the

paft ies anl have gone through the material on record.
By order dated 17.8.1994 the Privmal had directed the
res@onﬂ.ents to give an int imat ion o the appzlicant
regai‘ding the place where he should report for duty.
The respondenté’ case is that it is in m rcuance of
the int imation given in response to> the saild order

'5f the Tribinzl that the applicant has joined duty

at Bhawani Mandi. The learned counsel for the
ap-licant howevar pleads ignorance about whether

the appli&ant has joined duty at Bhiwani Mandi. TE the
agplicant has already joined duty at B‘néwani Mandi,v

i

‘as stated oy the respondents, sometime in July,1994
or thereafrer, the. areyer regar&ing taking him back
on d ity has become infructuous. However, in case the
applicent has still not bheen talen on duty, >he may
report £o P.,I. Bhawanimandi within two weeks from
tolay who shall take him on Juty. As rzgards the
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prayer of theapplicant regarding consegnent iall
bencfits such as salzry for the pericd from the date
of issne of the rélieviﬁg order till his resumpti:on
on duty again, he may make & representat ion to the
approp;iate aizthofi‘ty who shéll decide the same

on merits.

5.' The Q.A. stands disposed of with no order as to

costs. »
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(R&TAN PRAKASH) , (0.F LSHARVA )
MEMBER (J ) MEMBER (A)



